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O R D E R 
 
 

PER VIKRAM SINGH YADAV, A.M : 
 

  This is an appeal filed by the assessee against the order of the 

Learned Commissioner of Income Tax (Appeals)-National Faceless Appeal 

Centre (NFAC), Delhi [„Ld.CIT(A)‟], dated 21-06-2025, pertaining to 

Assessment Year (AY) 2013-14. 
 

2. None appeared on behalf of the assessee nor was any adjournment 

application filed. Further, it is noted that there is a defect in filing the 

present appeal, wherein the appeal Form No.36 and grounds of appeal 

have not been signed and verified by the assessee. In this regard, it is 

noted that the Registry has issued a defect notice on 02-09-2025 and the 

assessee was advised to rectify the defect within ten days from the receipt 

of the notice. However, there was no compliance to the notice and the 

matter was listed for hearing on 09-10-2025 and there again, it is noted 
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from the record that the assessee has not rectified the defect and the Co-

ordinate Bench of the Tribunal had adjourned the matter to remove the 

defects in the appeal and the matter was adjourned for 28th October, 2025 

and it has now come up for hearing on 10-12-2025 before us and we again 

find that there is no compliance to the notice issued by the Registry and 

the directions issued by the Coordinate Bench on the earlier occasions and 

the defects in the appeal have still not been removed.   
 

3. Given that the appeal Form No.36 and grounds of appeal have not 

been signed and verified by the assessee which goes to very foundation of 

filing of appeal by the assessee, the appeal so filed is as good as no appeal 

which can be considered as filed and which can be taken up for necessary 

adjudication.   
 

4. Considering the facts and circumstances of the present case where 

adequate opportunity has been provided to the assessee from time to time 

and the defects have not been removed nor any efforts have been shown to 

have been made to remove the defects, the present appeal is dismissed in 

limine on account of defects by way of non-signing and non- verification of 

the appeal form as well as grounds of appeal by the assessee. At the same 

time, where assessee is serious about prosecuting the present appeal, 

liberty is granted to the assessee to remove the defects and move an 

appropriate application seeking recall of this order.   
 

5. In the result, the appeal of the assessee is dismissed. 
 

 

 

       Order pronounced in the open court on 15-12-2025 

                 Sd/-                                                                        Sd/- 

[ANIKESH BANERJEE]                         [VIKRAM SINGH YADAV] 

  JUDICIAL MEMBER                                           ACCOUNTANT MEMBER                    
Mumbai, Dated: 15-12-2025  
TNMM 
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Copy to : 

1) The Appellant 
2) The Respondent 

3) The CIT concerned 
4) The D.R, ITAT, Mumbai 
5) Guard file 
 

                        By Order 

 
 

        Dy./Asst. Registrar 
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